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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE AT PUNE 

APPEAL NO.517 OF 2025 (WZ) 

Shashikant Vitthal Kamble …. Appellant 

Versus 

MoEF&CC & Ors. … Respondents

REPLY ON BEHALF OF RESPONDENT 
NO.7 TO THE APPEAL 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

1. At the outset, the Respondent No.7 in the present proceedings denies

everything that is contrary to what is stated herein and/or inconsistent

herewith as if the same is set out in extenso and specifically traversed. The

Respondent No.7 submits that, nothing not expressly admitted herein

ought to be taken as admitted by the Respondent No.7 or be deemed to

have been admitted by the Respondent No.7 for want of specific traverse.

The Respondent No.7 states that for the purpose of brevity, the Respondent

No.7 has not denied each and every allegation, statement and contention

of the Applicant which is ex-facie contrary to the contention of Respondent

No.7 and its stand in the present case except to the extent that such
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allegation, statement or contention necessitate, cogent, warrant or reply. 

The Respondent No.7 also further reserves its right to file any additional 

reply if at all any affidavit filed by the Appellant or by any other 

Respondent. 

2. It is alleged in the Appeal that Respondent No.7 has carried out

construction without a valid Environmental Clearance and hence heavy

environmental damage compensation is sought by the Appellant. It is

submitted that the Appeal filed by the Appellant is baseless, misconceived

and liable to be dismissed on the following grounds, which are without

prejudice to one another and the fact that the present appeal is not

maintainable under the provisions of the NGT Act, 2010.

3. The present Reply is being filed on behalf of this Respondent to the Appeal

filed by the Appellant. The Respondent No.7 reserves its right to file an

additional reply at a later stage if required.

PRELIMINARY OBJECTION: - 

4. The Respondent No.7submits that location of the Appellant is at R/o:

Popular Colony Flat No.C1/13, Near Vitthal Nagar, Warje Malwadi,

Warje, Pune; which is at 26 Kms away from the location of the said project

of the Respondent No.7.
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5. The Respondent No.7 submits that the Appellant has failed to substantiate

his claim regarding his grievance pertaining to the construction of the

Respondent No.7; as the Appellant does not reside or does any occupation

near the vicinity of the Respondent No.7 and thus, the issue of locus of

Appellant is to be decided by this Hon’ble Tribunal.

6. The Hon’ble Supreme Court in the Judgement of ‘State of U.P. Vs Uday

Welfare Trust’ has clearly held that, this Hon’ble Tribunal must consider

the bona fide of the litigant approaching the Hon’ble Tribunal as the

question of construction and residents residing in the said project is

depending on the order of this Hon’ble Tribunal. The Respondent

No.7further submits that the Applicant is a chronic litigant who had filed

many similar cases before this Hon’ble Tribunal. The Applicant has not

shown any specific environmental injury or violation of legal rights to

himself or the local community. The Respondent No.7 further submits that

the Applicant lacks the bona fide.

FACT OF THE CASE:- 

7. The Respondent No.7is a Limited Liability Partnership incorporated under

the provisions of the LLP Act, 2008 having its registered address at 501,
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4th floor Bonita Apartment, CTS no.1187/16, Ghole Road, Shivajinagar 

Pune 411005. The Respondent No.7is engaged in activities of Real Estate. 

8. The Respondent No.7is constructing the present project named ‘ANSHUL

KANVAS’ at the Gat No. 663/1(P) Plot 1, Village Wagholi, Taluka- Haveli,

District- Pune 412207. Initially, Respondent No. 9 had received

Environmental Clearance for the said project dated 5th December 2015 for

area of 63,925.98 Sq.mtrs. built up area. The Respondent No.7 received an

Environmental Clearance expansion on dated 8th July 2025 for proposed

expansion of 36,277.25 Sq.mtrs. built up area; after the said EC expansion

the total built up area of the said Project comes to 1,00,203.23 Sq.mtrs.

9. The Respondent No.7 submits that the present Respondent has handed over

the ‘Building A’ and ‘Building E’ on 21st March 2020 and formed the co-

operative Housing Society. Copy of the handover letter dated 21st March

2020 is annexed hereto and marked as ANNEXURE-R-1.

10. The Respondent No.7 received Environmental Clearance expansion on 8th

July 2025 by the Respondent No.5. In the said EC expansion configuration

for Building ‘A’ and Building ‘E’ was kept as it is and configuration for

Building ‘B’ was changed from 11 Floors to 12 Floors and height of the

said building was raised to 38.40 meters. Configuration for Building ‘C’,
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Building “D’ and Building ‘F’ was changed from 11 Floors to 18 Floors 

and height of the said building was raised to 60 meters.  Building ‘G’, 

Building ‘H’ and Building ‘I’ were removed due to plot subdivision. Copy 

of the Environmental Clearance expansion dated 8th July 2025 is annexed 

hereto and marked as ANNEXURE-R-2 

11. The Respondent No.7submits that even though the Respondent No.7 has

received EC expansion for additional 36,277.25 Sq.mtrs. built up area, at

present the Respondent No.7 has completed the construction of 25,427.48

sq. mtrs. built up area. The Respondent No.7 has not constructed any

structure more than the sanctioned area, rather has not even constructed to

the full potential of the sanctioned area. Copy of the report of Ministry of

Environment, Forest & Climate Change, Regional Office, Nagpur dated

9th October 2023 is annexed hereto and marked as ANNEXURE-R-3

PARAWISE REPLY: - 

12. The Respondent No.7 submits that the averments made in Para 1 to Para 3

are matter of record and does not warrant reply of Respondent No.7.

13. The Respondent No.7 submits that the averment made in Para 4 is denied

by the Respondent No.7 for want of knowledge.
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14. The Appellant has quoted the case of Hon’ble Supreme Court of India in

Para 5, the Respondent No.7 does not wish to comment upon the said

averment.

15. The Respondent No.7 submits that the averment made in Para 6 to 7 are

denied by the Respondent No.7 for want of knowledge.

16. The Respondent No.7 submits that the averments made in Para 8.a is

matter of record and does not warrant reply of Respondent No.7.

17. The Respondent No.7 submits that averment made in 8.b is denied by the

Respondent No.7. The Respondent No.7 further submits that the

Respondent No.7 is conducting its activities as per the issued

Environmental Clearance received in the year of 2017 and 2025 (EC

Expansion) respectively.

18. The Respondent No.7submits that averment made in 9 is denied by the

Respondent No.7. The Respondent No.7 further submits that the PP-

Respondent No.7 received EC Expansion on 8th July 2025, in the said EC

the configuration was changed and the Respondent No.7 is constructing

the said project as per the amended EC Expansion.

19. The Respondent No.7 submits that averment made in 10 is partly denied

by the Respondent No.7. The Respondent No.7 further submits that in the 
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year 2025 the Respondent No.7 received the EC Expansion and as per the 

said EC expansion dated 8th July 2025 Building ‘B’ is constructed to the 

12 floors; no violation is committed by the PP-Respondent No.7. 

20. The Respondent No.7 submits that the averments made in Para 11 to Para

13 are matter of record and does not warrant reply of Respondent No.7.

21. The Respondent No.7 submits that the averment made in Para 14 to Para

15 are denied by the Respondent No.7 for want of knowledge.

22. The Respondent No.7submits that averment made in 16 is denied by the

Respondent No.7. The Respondent No.7 further submits that the Appellant

has made false statement that the Respondent No.5 issued a stop work

order notice against the Respondent No.7. The Respondent No.7 submits

that the nowhere in the ‘Annexure G’ it is mentioned that the proposed

direction or stop work order was issued to the Respondent No.7.

23. The Respondent No.7 submits that the averment made in Para 17 is denied

by the Respondent No.7 for want of knowledge.

24. The Respondent No.7 submits that averment made in para 18 is denied by

the Respondent No.7. The Respondent No.7 further submits that the

Appellant has made false statement on oath that the Respondent No.5

issued a stop work order notice to the Respondent No.7. The Respondent
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No.7 submits that the nowhere in the ‘Annexure I’ it is mentioned that the 

proposed direction or stop work order is issue against the Respondent 

No.7. The Respondent No.7 submits that the Sewage Treatment Plant is in 

working condition and the ‘Anshul Canvas A Wing Co Op Housing 

Society’ and ‘Anshul Canvas E Wing Co Op Housing Society’ have paid 

operational charges from time to time for the STP. Copies of the bills of 

operational charges are annexed hereto and marked as ANNEXURE-R-4 

(Colly) 

25. The Respondent No.7 submits that the averments made in Para 19 to Para

21 are matter of record and does not warrant reply of Respondent No.7.

26. The Respondent No.7 submits that averment made in 22 is denied by the

Respondent No.7. The Respondent No.7 further submits that the present

Respondent has carried out its activities according to terms and conditions

of the Environmental Clearance received.

27. The Respondent No.7 submits that the averment made in Para 23 to Para

24 are denied by the Respondent No.7 for want of knowledge.

28. The Respondent No.7 submits that the averment made in Para 25 is denied

by the Respondent No.7. The Respondent No.7 further submits that – 
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A. The Respondent No.7 have received NOCs of drinking water and 

drainage line from the Wagholi Grampanchayat on 24th May 2013 

respectively. Copy of the NOC and their English translation are 

annexed hereto and marked as ANNEXURE-R-5 (Colly) 

B. The Respondent No.7 has filed a six-monthly compliance report for 

months of June 2025 till November 2025 to the Additional Director of 

the Respondent No.1, Nagpur. In the said report the Respondent 

No.7has assured that the to plant 532 trees on ground & 60 on podium 

and develop Green area of 12902.02m2 within the project site. Copy of 

the six-monthly compliance report for months of June 2025 till 

November 2025 is annexed hereto and marked as ANNEXURE-R-6 

C. The Respondent No.7 while replying to the Show Cause Notice dated 

31st July 2025 has expressly mentioned that the present Respondent has 

provided The Respondent No.7 has provided 9 no. of discharge points 

for rainwater harvesting, copy of the photographs are attached in the 

said reply letter. Copy of the Show Cause Notice dated 31st July 2025 

and the reply letter dated 9th September 2025 is annexed hereto and 

marked as ANNEXURE-R-7 (Colly) 
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D. The Respondent No.7 in the six-monthly compliance report for months 

of June 2025 till November 2025 has expressly mentioned that the 

present Respondent has allocated Rs.39.24 Lakhs for Solid Waste 

Management. The Respondent No.7 has installed the mechanical 

composter which is in operation; and the Respondent No.7 has 

informed the occupants need of good sanitation &collecting their 

individual waste and separate it as dry & wet or Bio degradable or non-

biodegradable in respective color-coded barrels as provided. The 

Respondent No.7 while replying to the Show Cause Notice dated 31st 

July 2025 has expressly mentioned that the present Respondent has 

provided STP of 245 KLD. The treated effluent is used for gardening 

and flushing.  

29. The Respondent No.7 submits that the averment made in Para 26 to Para

28 are denied by the Respondent No.7 for want of knowledge.

30. The Respondent No.7 submits that the averment made in Para 29 is partly

denied by the Respondent No.7. The Respondent No.7 further submits that

the even though the Appellant is within the territorial jurisdiction of this

Hon’ble Tribunal, the Appellant lacks the locus which is also a crucial

factor while adjudicating the matter.
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31. Furthermore, this Hon’ble Tribunal must examine how the Appellant is

aggrieved by the operations of the Respondent No.7 as he neither resides

in the said project nor nearby vicinity.

32. It is most respectfully submitted that in view of the submissions made

hereinabove, the Appellant is not entitled for any relief from this Hon’ble

Tribunal. It is prayed that this Hon’ble Tribunal may kindly be pleased to

dismiss this present appeal with heavy costs as the same is an abuse of the

process of law. The present Appeal is not maintainable in eyes of law. It is

therefore, submitted that, nothing survives in the present Appeal and the

present Appellant needs to be dismissed. The Respondent No.7 reserves its

right to file a detailed reply if necessitated.

SUPPRESSION OF FACTS BY THE RESPONDENT NO.5 

33. The Respondent No.7 submits that the present Appeal was admitted by this

Hon’ble Tribunal vide its order dated 22nd January 2026 only on the basis

of the affidavit dated 20th January 2026 filed by the Respondent No.5.

34. The Respondent No.7 submits that the Respondent No.5 conducted a site

visit on 15th July 2024, and in the said visit report Respondent No.5 stated

that Construction of B is completed till 12th Floor. (Refer Page 161 to 163

of Court File)
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35. The Respondent No.7 submits that the Respondent No.5 conducted a site

visit on 16th December 2024, in the said site visit report the Respondent

No.5 has expressly stated that the “Construction of Building B is in

progress and completed till 11th Floors.” The site report is uploaded on the

web portal of the Respondent No.5 and the same is visible on the

dashboard as well. Copy of the visit report alongwith the screenshot of the

dashboard is annexed hereto and marked as ANNEXURE-R-8 .

36. The Respondent No.7 submits that the Respondent No.5 conducted a site

visit on 14th February 2025, in the said visit report Respondent No.5 stated

that Construction of B is completed till 12th Floor. Copy of the site visit

report dated 14th February 2025 is annexed hereto and marked

as ANNEXURE-R-9.

37. The Respondent No.5 on 15th July 2024 stated in its report that the

Respondent No.7 had constructed 12 Floors in Building B then again after

almost 5 months the Respondent No.5 in its report dated 16th December

2024 stated that the construction for Building B is in progress and it is

completed till 11th Floor. Then on 14th February 2025 (after 2 months from

last report) the Respondent No.5 stated that the PP- Respondent No.7has

completed till 12th Floor.
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DATE OF REPORT OBSERVATION 
15/07/2024 Construction of B is completed till 

12th Floor 
16/12/2024 Construction of B is in progress 

and completed till 11th Floor 
14/02/2025 Construction of B is completed till 

12th Floor 

38. The Respondent No.7 submits that it can be clearly depicted from the

above three reports that the Respondent No.5 has suppressed material facts

from this Hon’ble Tribunal. There is inconsistency in the conduct of the

Respondent No.5 itself. The Respondent No.5 has failed to disclose the

record before this Hon’ble Tribunal. The officer responsible should be

charged for perjury. The Respondent No.7 prays that the officer of the

Respondent No.5 shall be proceeded in accordance with the provisions of

Environment Protection Act and Jan Vishwas Act.

39. The Respondent No.7 submits that the record of the Respondent No.7

which is available on the portal of the Respondent No.5 be protected with

as the Respondent No.7 verily believes that the visit note dated 16th

December 2024 which is produced before this Hon’ble Tribunal is likely

to be tampered with by the Respondent No.5 or totally removed from the
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dashboard as well. The servers of the website of Respondent No.5 is fully 

in control of the Respondent No.5 and therefore it fears that the record will 

be tampered with. 

PUNE 

DATE:   07/07/2026 

ADVOCATE FOR RESPONDENT NO.7 
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Outward No. 046/2013-2014 Date: 24/05/2013 

To, 

M/s. Anshul Bhosale Realty Housing Project 

Through its Partner Mr. Deepak Vilasrao Jagtap 

Wagholi, Tal- Haveli, Dist- Pune. 

Subject- Regarding drainage line. 

Reference - 1. Your application dated 20/04/2013. 

2. As per Resolution No. 53/63 dated

24/04/2013 passed in GramPanchayat 

Monthly Meeting. 

Sir, 

With reference to the above subject, you are hereby 

informed that, as per the Non-Agricultural permission 

given by Hon'ble District Officer, Pune, vide O.No. 

PMH/NA/SR/483/2012, Pune, dated 11/03/2013 and as 

per the sanction plan of Assistant Director, Town Planning 

Department, Pune, a No Objection Certificate has been 

sought from Grampanchayat for connection of sewage 
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drainage line of Anshul Bhosale Realty Housing Project on 

land bearing Gat No. 663 of village Wagholi. 

Accordingly, you are informed that after the 

completion of the construction of your housing project, the 

Grampanchayat has no objection to connecting the sewage 

coming out of the Sewage Treatment Plant (STP) in the 

housing project to the Sewage Treatment Plant (STP) 

planned by the Grampanchayat through a closed line at 

your own expenses. 

Sd/xx Sd/xx 
Deputy Sarpanch   Sarpanch 

Grampanchayat Wagholi   Grampanchayat Wagholi 
Tal- Haveli, Dist- Pune Tal- Haveli, Dist- Pune 
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Outward No. 047/2013-2014 Date: 24/05/2013 

To, 

M/s. Anshul Bhosale Realty Housing Project 

Through its Partner Mr. Deepak Vilasrao Jagtap 

Wagholi, Tal- Haveli, Dist- Pune. 

Subject- Regarding drinking water. 

Reference - 1. Your application dated 20/04/2013. 

2. As per Resolution No.53/63 dated 

24/04/2013 passed in GramPanchayat 

Monthly Meeting. 

Sir, 

With reference to the above subject, you are hereby 

informed that, as per the Non-Agricultural permission 

given by Hon'ble District Officer, Pune, vide O.No. 

PMH/NA/SR/483/2012, Pune, dated 11/03/2013 and as 

per the sanction plan of Assistant Director, Town Planning 

Department, Pune, a No Objection Certificate has been 

sought from Grampanchayat for connection of drinking 
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water of Anshul Bhosale Realty Housing Project on land 

bearing Gat No. 663 of village Wagholi. 

Accordingly, you are informed that after the 

completion of the construction of your housing project, the 

necessary drinking water will be provided as per the 

availability of water after the completion of the project from 

the Vadhu Khurd Tap Water Supply Scheme approved 

under the Enhanced Speed Act of Wagholi Village 

(Government Letter No. PPU/2007/Pr.Kr.90/PP-17 dated 

10/10/2007). 

Sd/xx Sd/xx 
Deputy Sarpanch   Sarpanch 

Grampanchayat Wagholi   Grampanchayat Wagholi 
Tal- Haveli, Dist- Pune Tal- Haveli, Dist- Pune 
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Compliance Environmental Monitoring Report 

For M/s. Anshul Bhosale Realty 

A Proposed Project  
“ANSHUL _ KANVAS” 

at 
S.No. 663  

Village Wagholi , Tehsil Haveli. District Pune, State Maharashtra 
By; 

M/s. Anshul Bhosale Realty 
Unit – 501, Karan Tej Bonita, CTS No. 1187/16. Off of Ghole 

Rd, Shivajinagar, Pune 411005 

Prepared by 

PRGMATIC BIO AND ENVIRO PVT LTD 

Scheme No-2/1, Sector No-25, Bhel Chowk, 
Opp. Dhanvantari Hospital, Sindhu Nagar, 

Nigadi, Pune-44, Maharastra, India 
Email ID – pragenvi@gmail.com 

Contact No- 7588078954 

ANNEXURE-R-6397
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PART PART PART PART ––––    I, Data SheetI, Data SheetI, Data SheetI, Data Sheet    

A Proposed Project  
“ANSHUL _ KANVAS” 

at 
S.No 

. 663 Village Wagholi , Tehsil Haveli. District Pune, State 
Maharashtra 
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Environmental Management Plan (EMP)Environmental Management Plan (EMP)Environmental Management Plan (EMP)Environmental Management Plan (EMP)    
&&&&    

    Cost of Environmental Management Plan (EMP)Cost of Environmental Management Plan (EMP)Cost of Environmental Management Plan (EMP)Cost of Environmental Management Plan (EMP) 
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Attribute Construction Phase Operation Phase

1. Water

Regime

• Install water meters, take readings routinely, record in the

register and check to avoid water wastage. If wastage is

more report to the management for caution & correct

• To install necessary septic tanks for construction workers

and staff etc. to look after its operational & maintenance,

take periodical sample to asses the quality, record & report

for any abnormality & rectification.

• Temporary toilets will be provided for workers

• Keep a daily watch for good sanitation / drains, & good

house keeping.

• Sedimentation of outside drains avoided by using screens

and silt traps

• To examine proper management of channelization of water

to avoid water logging at site

• Dewatering (If required) will be done carefully by

providing discharge pipe into nearest municipal drain

• Install water meters, take readings routinely, record in the register

and check to avoid water wastage. If wastage is more report to the

management for caution & correct

• Keep a daily watch on pH, BOD, COD,TSS and TDS of the units

to ensure good treatment of waste water into Sewage Treatment

Plants and its reuse.

• It is proposed to install two STPs of capacity 310 m3f & 265 m3or

treatment of sewage.

• Treated sewage will be used 44 % for flushing and gardening

within the premises.

• Separate area shall be provided for STP 250 m2

• The Storm water collected on the ground level shall be collected

via storm water channels and guided into the 25 nos. of RWH

Recharge pit with bore wells of size 3.00 m x 3.00 m x 2.00 m

• Before entering the RWH Recharge pits with bore wells it shall be

passed through a gravity type of. Filtration chamber. The chamber

shall have layers of filtration media such as Course Aggregate,

Fine aggregate, Quartz, Charcoal.

• Ensure the network of connection to rain water harvesting units,

maintain its sanitation and documentation.

• To keep a watch on storm water drainage system for any

abnormality as to its siltation, entry of dropping leaves, hampering

of. carrying capacities: and if found quickly arrange the

rectification

• Surface water disposal will be through pipes and masonry channel

covered with RCC slab. This will be collected through catch basins

located outside the build area. Storm water will be finally

connected to the Storm water Drain

• Located on the road. RCC Hume pipes will be used for draining

the surface water drain.

• The storm water collected in the storm water conveyance system

will be used for recharging ground water through the Recharge

bores/pits and excess storm water connected to SWD line.

ENVIRONMENT MANAGEMENT PLAN
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Attribute Construction Phase Operation Phase

2. Air • Ensure water sprinkling for dust suppression & write

the quantity spend on this sector wise. Report this to

management.

• Ensure the use of covering sheets, on the material

being transported incoming or outgoing or stored.

Make adequate arrangement for such sheets by

anticipations.

• Arrange use of ready mix concrete ( RMC) through

concrete batching at a place secluded, barricaded by

trees and precautions taken of dust suppression by

sprinkling. Logbook to be maintain for journey of the

RMC trucks. When the trucks are washed, ensure that

the waste water is send for reuse or treatment.

• For use as back up power DG sets to be procured from

renowned suppliers with acostique enclosures and

foundation is to be laid as per suppliers specification as

per CPCB norms for its stack height.

• Examine adequacy of parking provision and proper

traffic arrangement for the construction vehicles

including instance of their PUC.

• Labour camp to be instructed that open burning of solid

waste is prohibited

• Prepare in consultation with sub contractors, a list for

regular health checkup of the workers and keep its

record including any remediation steps if necessary.

• Insisting use of mask and other personnel gazettes like

goggles, gum boots & helmets by workers

• Examine adequacy of parking provision

and proper traffic arrangement, for the

occupants vehicles including instance of

their PUC.

• 2 DG sets of capacity 140 kVA & 1 DG

set of capacity 250 kVA to be procured

from renowned suppliers as backup

power with acostique enclosures and

foundation is to be laid as per suppliers

specification as per CPCB norms for its

stack height.

• Prepare a schedule and implement

proper maintenance of DG sets

• Trees shall be planted with special care

for controlling dust and noise and

placing them very near to the sources of

nascence for air & noise point of view.

ENVIRONMENT MANAGEMENT PLAN
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Attribute Construction Phase Operation Phase

3. Solid

waste

• Give training 1st to the

subcontractor & then to their

workers for good sanitation &

collecting their individual waste

separate it as dry & wet or Bio

degradable or non biodegradable,

irrespective color coded barrels

provided.

• To ensure collection of these

barrels every day & keeping the

record of this qty, & documents.

• Isolated storage of construction

raw material such as paint

,varnishes etc.

• Segregated garbage will be handed

over to authorized agency.

• The empty drums of paints,

pesticides & tubes to be collected

at one place & send to authorized

CHWTSDF site

• To inform all the occupants the need of good sanitation

& collecting their individual waste separate it as dry &

wet or Bio degradable or non biodegradable in

respective color coded barrels provided.

• For treatment of biodegradable garbage sent it to the

dedicated OWC, carefully without spillage.

• The separated non biodegradable MSW be sent to

authorized agency----------

• Collection & quantification of STP sludge ensure its

dewatering, & will be used as manure, in addition to

organic fertilizer given by own composting machine. If

this composting machine is in excess inform

management selling to other potential uses.

• The empty drums of paints, pesticides & tubes, spent

batteries ,rubber tires so be collect, end sent to

respected CHWTSDF site

• Excess sludge will be dewatered by using ozonisation

& dried sludge will be used as manure and send to

authorized agency.

ENVIRONMENT MANAGEMENT PLAN
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Attribute Construction Phase Operation Phase

4. Soil &

Greening

• Anticipate where the excavation is going

to commence and in advance take a

laboratory test of its top soil to ensure

whether it is capable to support tree

plantation .

• Top soil (----cum) used for gardening on

site and remaining soil (------ cum) will be

use for another site.

• Excavated Murum filling in bldg plinth

• Avoid excavation during high windy day

& heavy monsoon day.

• Anticipate the rains and see that no water

logging takes place as also a need to keep

traps on storm water drain

• Proper management of landscape and the

ecology of the site would be vital to give

a pleasing aesthetic and visual impact

both for residents while at the same time

minimizing negative impacts on the land

and ecological environment.

• Landscaping activity shall be started

during construction phase itself.

• The site is barren land. The proponent has assured to plant

532 trees on ground & 60 on podium and develop Green

area of 12902.02 m2 within the project site.

• Ensure maintenance of lawn & Tree plantation with

provision of work force, tools & watering arrangement.

• The trimming to be conducted routinely & especially at

the advent of monsoon to avoid power failure due to this

reason.

• Dropping leaves to be collected & used for mulching &

not to burn openly.

• To see that Proper landscaping is designed by the

landscape architect that are of native species, having good

canopy capable of barricading noise, wind borne dust and

suitable to absorb the treated waste water with a no. of

species of biodiversity.

• In order to enhance biodiversity by attracting caterpillars,

butterflies, other animals, including avifauna in the area,

there is a need to plant certain varieties of plants under

green belt development scheme. Accordingly, depending

on preference, it is recommended to plant. -are suggested

to include in green belt area.

Environment Management Plan
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During Construction Phase – Per year

Sr. 

No.

Pollution 

Monitoring 
Parameters Frequency Location

Total 

Rs. (In Lacs)

1 Air quality
PM10,PM2.5,SO2, 

NOX,CO & HC
Quarterly

At major Construction 

area
0.48*

2 Noise Level
Equivalent  noise 

level
Daily

At major Construction 

area.

3
Drinking Water 

Analysis

Analysis of water 

for physical, 

chemical, 

bacteriological 

parameters.

Monthly

At source 

(Grampanchayat / 

tankers)

0.60*

Total 1.08

*Included on  slide no. 57
61

ENVIRONMENTAL MONITORING PLAN 
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DURING CONSTRUCTION PHASE

Sr. 

No. 
Attributes Parameter

Set-

upCost

(Rs. In 

lacs)

O & M 

Cost per 

annum

(Rs. In lacs)

1 Air Environment 
Water For Dust Suppression -- 2.16

Air & Noise monitoring -- 0.48*

2
Water 

Environment 

Tanker water for construction -- 3.24

Water monitoring -- 0.60*

3 Land Environment Site Sanitation 0.80 0.96

4
Biological 

Environment 

Gardening 10.6

Top soil preservation cost -- 0.75

5
Socio- Economic 

Environment 

Disinfection- Pest Control -- 0.18

First Aid Facilities 0.18 --

Health Check Up -- 0.20

Creches for children 3.00 --

Personal protective equipment -- 1.22

Total 14.58 9.79

62

For management & monitoring

For Construction & operation

** Breakup given on slide no.58 

5. FUNDS
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During Operational Phase

** Included on slide no.  59 63

ENVIRONMENTAL MONITORING PLAN 

Sr. No.
Environmental 

Monitoring 
Parameters

Cost per Year

(Rs.)

1 Ambient Air quality PM10,PM2.5,SO2, NOX, CO
48,000 

2 Noise Level Equivalent  noise level

3
Exhaust from DG 

Set
SPM, SO2, NOx 18,000 

4 Drinking Water

pH, Temperature, EC, Turbidity, Total dissolved solids, Calcium, 

Magnesium  Total hardness, Chlorides, Sulphates, Nitrates, DO, COD, 

BOD, Iron, Zinc Manganese 

( Physico- chemical and bacteriological parameters as per the source and 

utilization of water)

4,000 

5
Rain Water 

Harvesting

pH, Temperature, EC, Turbidity, Total dissolved solids, Calcium, 

Magnesium  Total hardness, Chlorides, Sulphates, Nitrates, DO, COD, 

BOD, Iron, Zinc Manganese  ( Physico- chemical and bacteriological 

parameters as per the source and utilization of water)

-

6 Sewage from STP pH, BOD,COD ,TSS TDS 365,000 

7 As E (P) act 

Colour and Odour,ss,Particulate size of suspended solids, pH,Temp. , 

o&G,Ammonium N,Total Kjeldahl Nitrogen ,Free ammonia ,BOD, 

COD, AS, Hg, Pb, Cr+6, Cr,Cu,Ni, CN,F,Dissolved Phosphates 

,Sulphide, C6H5OH, Manganeese, Fe,V,Nitrate Nitrogen.

94,200 

8 Swimming Pool 
pH,Total residual chlorine , Cl,color,Turbidity,odour,taste 438,000 

Total Alkalinity,Aluminium,DO,Total dissolve solids,Iron,Heavy metals 16,000 

9 OWC Manure

pH,Conductivity,Colour,Bulk Density,Organic Carbon,Total Nitrogen as 

N ,Total Phosphate as P2O5,Total Potash as K2O,C:N ratio,Moisture

Content

20,000 

1,003,200 
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During Operational Phase

** Breakup given on slide no.60 
64

Parameter
Total Set Up Cost

Rs. In lacs
Criteria 

Operational and 

Maintainace Cost (Rs. 

In Lacs Per Year)

Criteria 

STP cost 105.75 -- 25.58

Rain water harvesting 15.65 Rs. 62,600/Pit 8.75 Rs. 35,000/ pit

Environmental

monitoring
---

MoEF approved 

laboratory 
10.03 ---

Solar water heating

(Each flat ----lit/ flat)
24.75

Rs. ----/---- Panel 

of capacity ---- lit 

each 

----- ---- % of Setup cost

Gardening 322.49 --- 11.50 ---- / sq ft / annum

Solid waste

management
39.24

Mechanical

Composter
-----

Labour, Power,

Consumables

Swimming pool 35.34

Total

ENVIRONMENTAL MANAGEMENT PLAN WITH BUDGETARY 

ALLOCATION
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EC NO. Environmental Clearance Letter No. EC24C3801MH5363154N  dated 
08th July 2025. 

Project Name “Anshul Kanvas” by M/s. Anshul Bhosale Realty 

Location 
S.No. 663 , Village Wagholi , Tehsil Haveli. District Pune, 
State Maharashtra 

Developer 
Unit – 501, Karan Tej Bonita, CTS No. 1187/16. Off of Ghole 
Rd, Shivajinagar, Pune 411005 

Environmental Clearance Compliance Conditions 
SPECIFIC CONDITIONS 

A. SEAC CONDITIONS 
Sr. No. Particulars Status 

I 
PP to obtain NOC letter from existing 
Bungalow owners / inhabitants in the 
project site. 

Refer Annexure - _12C for letter from 
existing bunglow owner. 

II 
PP to explore provision of permeable 
pavement in open parking areas. 

 Noted. We will follow the same. 

III 

With reference to the directions given by 
Hon'ble National Green Tribunal, Central 
Zone Bench, Bhopal in Original 
Application No. 93/2024(CZ) vide order 
dt., 08.09.2024, PP and Consultant to 
jointly submit undertaking that the project 
site is not located in whole or in part within 
5 km. of the protected area notified under 
the Wildlife (Protection) Act, 1972, 
critically polluted areas and severely 
polluted areas as identified by the CPCB, 
eco-sensitive areas notified under Section 
3(2)of the Environment (Protection) Act, 
and the inter-state boundaries. 

Noted. We have submitted the 
undertaking for the same. Refer 
Annexure – 12D 

IV 

PP to obtain IOD/IOA/Concession 
Document/Plan Approval or any other form 
of documents as applicable clarifying its 
conformity with local planning rules and 
provisions indicating all required RG area 
as per prevailing Hon'ble Supreme Court 
Order. PP to obtain all mandatory NOCs 
from the concerned planning authority and 
the planning authority shall not issue 
occupation certificate unless PP obtains the 
same. 

We have obtained the IOD layout. 
Refer Annexure - 13 
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V 
PP to prepare and implement plan to make 
proposed project a plastic free zone. 

Noted. We will make necessary 
provision to make our project  a Plastic 
Free Zone. 

VI 

PP to ensure to achieve the standard 
parameters of the treated sewage as per 
order issued by the Hon'ble National Green 
tribunal on 30.04.2019. PP to ensure that, 
the water proposed to be used for 
construction phase should not be drinking 
water. 

Noted. 

VII 

PP and the planning authority shall ensure 
that, the construction and demolition waste 
(C & D waste) is collected and treated at 
designated places as per Construction and 
Demolition Waste Management Rules, 
2016 amended from time to time. 

Noted. 

VIII 

PP to provide electric charging facility by 
providing charging points at suitable places 
as per Maharashtra Electric Vehicle Policy, 
2021. 

We will provide Electric charging 
facility.  

IX 
PP to ensure to achieve minimum 5% 
energy saving by using non-conventional 
energy source 

Noted.  We have proposed Energy 
saving of 24 %. 

B. SEIAA CONDITIONS 
I. PP has provided mandatory RG area of 

2104.66 m2 on mother earth. authority to 
ensure the compliance of the same. 

Noted. 

II. This EC is restricted height of building C,
D and F up to 57m as per CFO NOC dated
3.05.2024. 

Complied. Refer Annexure __  for the 
Fire NOC. 

III. PP to keep open space unpaved so as to
ensure permeability of water. However,
whenever paving is deemed necessary, PP
to provide grass pavers of suitable types &
strength to increase the water permeable
area as well as to allow effective fire tender
movement.

Noted. We will try to comply the 
condition. 

IV. PP to achieve at least 5% of total energy
requirement from solar/other renewable
sources.

Noted.  We have proposed Energy 
saving of 24 %. 

V. PP Shall comply with Standard EC 
conditions mentioned in the Office 
Memorandum issued by MoEF& CC vide 
F.No.22-34/2018-IA III dt.04.01.2019 

Noted. We will try to comply the 
condition. 

VI. SEIAA after deliberation decided to grant
EC for FSI- 66,134.86 m2, Non FSI-
34,068.37 m2, Total BUA- 1,00,203.23 m2.
(Plan approval No-1499 dated 28.05.2024).

Noted. 

GENERAL CONDITIONS 
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A. CONSTRUCTIONS PHASE 
I. The solid waste generated should be 

properly collected and segregated. Dry/inert 
solid waste should be disposed of to the 
approved sites for land filling after 
recovering recyclable material. 

The solid waste generated segregated 
at the source by flat owners in 2 
different colored buckets. 
The Biodegradable waste will be 
treated on daily basis through OWC 
and end product will be used as 
Manure. 

The Non- Biodegradable waste will be 
handed over to Authorized Vendors. 

II. Disposal of muck, Construction spoils,
including bituminous material during
construction phase should not create any
adverse effect on the neighboring
communities and be disposed taking the
necessary precautions for general safety and
health aspects of people, only in the
approved sites with the approval of
competent authority.

Noted. 

III. Any hazardous waste generated during
construction phase should be disposed of as
per applicable rules and norms with
necessary approvals of the Maharashtra
Pollution Control Board.

Noted. 

IV. Adequate drinking water and sanitary
facilities should be provided for
construction workers at the site. Provision
should be made for mobile toilets. The safe
disposal of wastewater and solid wastes
generated during the construction phase
should be ensured.

Noted. 

V. Arrangement shall be made that waste 
water and storm water do not get mixed. 

Noted. 

VI. Water demand during construction should
be reduced by use of pre-mixed concrete,
curing agents and other best practices.

Noted. 

VII. The ground water level and its quality
should be monitored regularly in
consultation with Ground Water Authority.

Noted. 

VIII. Permission to draw ground water for
construction of basement if any shall be
obtained from the competent Authority
prior to construction/operation of the
project.

Noted. 

IX. Fixtures for showers, toilet flushing and
drinking should be of low flow either by
use of acrators or pressure reducing devices
or sensor-based control.

We use effective fixtures which use 
water efficiently and are with motion 
sensors. 

X. The Energy Conservation Building code Noted. 
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shall be strictly adhered to. 
XI. All the topsoil excavated during

construction activities should be stored for
use in horticulture/landscape development
within the project site.

Top soil will be stock piled and 
maintained for green belt development. 

XII. Additional soil for levelling of the proposed
site shall be generated within the sites (to
the extent possible) so that natural drainage
system of the area is protected and
improved.

Noted. 

XIII. Soil and ground water samples will be
tested to ascertain that there is no threat to
ground water quality by leaching of heavy
metals and other toxic contaminants.

We test the soil sample every six 
monthly.  

XIV. PP to strictly adhere to all the conditions
mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act,
1975 as amended during the validity of
Environment Clearance.

Noted. 

XV. The diesel generator sets to be used during
construction phase should be low sulphur
diesel type and should conform to
Environments (Protection) Rules prescribed
for air and noise emission standards.

Noted 

XVI. Vehicles hired for transportation of Raw
material shall strictly comply the emission
norms prescribed by Ministry of Road
Transport & Highways Department. The
vehicle shall be adequately covered to avoid
spillage/leakages.

Noted. 
Vehicles are checked for PUC 
certificate. Regular Maintenance of 
construction vehicles were carried out 
to keep them in good condition during 

 construction phase. 

XVII. Ambient noise levels should conform to
residential standards both during day and
night. Incremental pollution loads on the
ambient air and noise quality should be
closely monitored during construction
phase. Adequate measures should be made
to reduce ambient air and noise level during
construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

The Noise level as well as air pollution 
is monitored regularly from MoEF 
Recognized Laboratory. 
Environmental Monitoring report is 
attached herewith. Annexure --___ 

XVIII. Diesel power generating sets proposed as 
source of backup power for elevators and 
common area illumination during 
construction phase should be of enclosed 
type and conform to rules made under the 
Environment (Protection) Act, 1986. The 
height of stack of DG sets should be equal 
to the height needed for the combined 
capacity of all proposed D G Sets. Use low 
sulphur diesel is preferred. The location of 

Noted. 
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the DG sets may be decided with in 
consultation with Maharashtra Pollution 
Control Board. 

XIX. Regular supervision of the above and other
measures for monitoring should be in place
all through the construction phase, so as to
avoid disturbance to the surroundings by a
separate environment cell/designated
person.

Noted. 

B. OPERATION PHASE 
The solid waste generated should be 
properly collected and segregated. b) Wet 
waste should be treated by Organic Waste 
Converter and treated waste (manure) 
should be utilized in the existing premises 
for gardening. And, no wet garbage will be 
disposed outside the premises. c) Dry/inert 
solid waste should be disposed of to the 
approved sites for land filling after 
recovering recyclable material. 

We will segregate the Waste. 

II. E-waste shall be disposed through
Authorized vendor as per E-waste
(Management and Handling) Rules, 2016

Noted. 

III. a) The installation of the Sewage Treatment 
Plant (STP) should be certified by an 
independent expert and a report in this 
regard should be submitted to the MPCB 
and Environment department before the 
project is commissioned for operation. 
Treated effluent emanating from STP shall 
be recycled/ reused to the maximum extent 
possible. Treatment of 100% grey water by 
decentralized treatment should be done. 
Necessary measures should be made to 
mitigate the odour problem from STP. b) 
PP to give100% treatment to sewage 
/Liquid waste and explore the possibility to 
recycle at least 50% of water, Local 
authority should ensure this. 

Noted. 

IV. Project proponent shall ensure completion 
of STP, MSW disposal facility, green belt 
development prior to occupation of the 
buildings. As agreed during the SEIAA 
meeting, PP to explore possibility of 
utilizing excess treated water in the adjacent 
area for gardening before discharging it into 
sewer line No physical occupation or 
allotment will be given unless all above 
said environmental infrastructure is 

Noted. 
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installed and made functional including 
water requirement. 

V. The Occupancy Certificate shall be issued 
by the Local Planning Authority to the 
project only after ensuring sustained 
availability of drinking water, connectivity 
of sewer line to the project site and proper 
disposal of treated water as per 
environmental norms. 

Noted 

VI. Traffic congestion near the entry and exit
points from the roads adjoining the
proposed project site must be avoided.
Parking should be fully internalized and no
public space should be utilized.

Required measures have been taken to 
avoid traffic congestion. 
Proper Parking Space is allotted to 
every Car. 

VII. PP to provide adequate electric charging
points for electric vehicles (EVs).

We will provide Electric charging 
facility. 

VIII. Green Belt Development shall be carried
out considering CPCB guidelines including
selection of plant species and in
consultation with the local
DFO/Agriculture Dept.

Noted 

IX. A separate environment management cell
with qualified staff shall be set up for
implementation of the stipulated
environmental safeguards.

Noted. 

X. Separate funds shall be allocated for 
implementation of environmental protection 
measures/EMP along with item-wise 
breaks-up. These cost shall be included as 
part of the project cost. The funds 
earmarked for the environment protection 
measures shall not be diverted for other 
purposes. 

We provide separate Environment 
Management Cell for implementation 
of stipulated environmental safeguards 

XI. The project management shall advertise at
least in two local newspapers widely
circulated in the region around the project,
one of which shall be in the Marathi
language of the local concerned within
seven days of issue of this letter, informing
that the project has been accorded
environmental clearance and copies of
clearance letter are available with the
Maharashtra Pollution Control Board and
may also be seen at Website at
parivesh.nic.in

Provision made for separate funds for 
implementation of environmental 
protection measures/EMP and same 
has been included in project cost. In 
this regard all the reporting will be 
done on timely manner to concerned 
authorities. 

XII. A copy of the clearance letter shall be sent 
by proponent to the concerned Municipal 
Corporation and the local NGO, if any, 
from whom suggestions/representations, if 

Noted. 

419



any, were received while processing the 
proposal. The clearance letter shall also be 
put on the website of the Company by the 
proponent. 

XIII. The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same
periodically. It shall simultaneously be sent
to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the
SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as
well as stack emissions) or critical sector
parameters, indicated for the project shall
be monitored and displayed at a convenient
location near the main gate of the company
in the public domain.

Noted. 

C. GENERAL CONDITIONS 
I. PP has to strictly abide by the conditions 

stipulated by SEAC& SEIAΑ. 
We will abide all the terms and 
conditions. 

II. If applicable Consent for Establishment"
shall be obtained from Maharashtra
Pollution Control Board under Air and
Water Act and a copy shall be submitted to
the Environment department before start of
any construction work at the site.

Noted 
Consent to Establish has 
been obtained. Refer Annexure No. VII 

III. Under the provisions of Environment
(Protection) Act, 1986, legal action shall be
initiated against the project proponent if it
was found that construction of the project
has been started without obtaining
environmental clearance.

Noted and Complied 

IV. The project proponent shall also submit six
monthly reports on the status of compliance
of the stipulated EC conditions including
results of monitored data (both in hard
copies as well as by e-mail) to the
respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the
SPCB.

We regularly submit the Half Yearly 
Compliance on 1st June and 1st 
December Every Year. 

We carry out Environment Monitoring 
at the site, report of the same is 
attached herewith. Refer Annexure No. 

V 

V. The environmental statement for each 
financial year ending 31st March in Form-
V as is mandated to be submitted by the 
project proponent to the concerned State 
Pollution Control Board as prescribed under 
the Environment (Protection) Rules, 1986, 
as amended subsequently, shall also be put 
on the website of the company along with 

We will regularly submit the 
environment statement after getting 
Consent to Operate from MPCB. 
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the status of compliance of EC conditions 
and shall also be sent to the respective 
Regional Offices of MoEF by e-mail. 

VI. No further Expansion or modifications,
other than mentioned in the EIA
Notification, 2006 and its amendments,
shall be carried out without prior approval
of the SEIAA. In case of deviations or
alterations in the project proposal from
those submitted to SEIAA for clearance, a
fresh reference shall be made to the SEIAA
as applicable to assess the adequacy of
conditions imposed and to add additional
environmental protection measures
required, if any.

Noted 

VII. This environmental clearance is issued
subject to obtaining NOC from Forestry &
Wild life angle including clearance from the
standing committee of the National Board
for Wild life as if applicable & this
environment clearance does not necessarily
implies that Forestry & Wild life clearance
granted to the project which will be
considered separately on merit.

Noted 

4. The environmental clearance is being
issued without prejudice to the action
initiated under EP Act or any court case
pending in the court of law and it does not
mean that project proponent has not
violated any environmental laws in the past
and whatever decision under EP Act or of
the Hon'ble court will be binding on the
project proponent. Hence this clearance
does not give immunity to the project
proponent in the case filed against him, if
any or action initiated under EP Act.

Noted 

5. This Environment Clearance is issued
purely from an environment point of view
without prejudice to any court cases and all
other applicable permissions/NOCs shall be
obtained before starting proposed work at
site.

Noted 

6. In case of submission of false document 
and non-compliance of stipulated 
conditions, Authority/Environment 
Department will revoke or suspend the 
Environment clearance without any 
intimation and initiate appropriate legal 
action under Environmental Protection Act, 

Noted. 
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1986 
7. Validity of Environment Clearance: The

environmental clearance accorded shall be
valid as per EIA Notification, 2006,
amended from time to time.

Noted 

8. The above stipulations would be enforced
among others under the Water (Prevention
and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act,
1981, the Environment (Protection) Act,
1986 and rules there under, Hazardous
Wastes (Management and Handling) Rules,
1989 and its amendments, the public
Liability Insurance Act, 1991 and its
amendments.

Noted 

9. Any appeal against this Environment 
clearance shall lie with the National Green 
Tribunal (Western Zone Bench, Pune), New 
Administrative Building, 1st Floor, D-
Wing, Opposite Council Hall, Pune, if 
preferred, within 30 days as prescribed 
under Section 16 of the National Green 
Tribunal Act, 2010. 

Noted 
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Copy of Environmental ClearanceCopy of Environmental ClearanceCopy of Environmental ClearanceCopy of Environmental Clearance    

432



I Undertake to file English Translation at 
the time of hearing of the Appeal
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File No: SIA/MH/INFRA2/481178/2024
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), MAHARASHTRA)

***

Dated 08/07/2025

To,

Deepak Vilasrao Jagtap
ANSHUL BHOSALE REALTY LLP
501, 4th floor, Bonita Apartment, CTS No - 1187/16, Ghole Road, Shivaji Nagar, Shivaji Nagar, PUNE, 
MAHARASHTRA, 411005
legal@anshulgroup.com

Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.

Sir/Madam,
This is in reference to your application for Grant of EC under the provision of the EIA Notification 
2006-regarding in respect of project Proposed expansion in Residential development “Anshul Kanvas” 
on G. No. 663/1(P) – plot 1 at Wagholi, Taluka – Haveli, Dist. - Pune by M/s. Anshul Bhosale realty 
LLP through Mr. Deepak V. Jagtap submitted to Ministry vide proposal number 
SIA/MH/INFRA2/481178/2024 dated 17/06/2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC24C3801MH5363154N

(ii) File No. SIA/MH/INFRA2/481178/2024

(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

(vii) Name of Project

Proposed expansion in Residential development 
“Anshul Kanvas” on G. No. 663/1(P) – plot 1 at 
Wagholi, Taluka – Haveli, Dist. - Pune by M/s. 
Anshul Bhosale realty LLP through Mr. Deepak V. 
Jagtap

(viii) Name of Company/Organization ANSHUL BHOSALE REALTY LLP

(ix) Location of Project (District, State) PUNE, MAHARASHTRA

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no

Page 1 of 12Page 1 of 12SIA/MH/INFRA2/481178/2024
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In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were 
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal 
Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

3. 

The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA) 
Appraisal Committee of SEIAA in the meeting held on 05/05/2025. The minutes of the meeting and all the Application 
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which 
can be accessed by scanning the QR Code above.

4. 

The brief about configuration of plant/equipment, products and byproducts and salient features of the project along 
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP 
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

5. 

The SEIAA, in its meeting held on 05/05/2025, based on information & clarifications provided by the project 
proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA 
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in 
Annexure (2).

6. 

The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification, 
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact 
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Deepak 
Vilasrao Jagtap under the provisions of EIA Notification, 2006 and as amended thereof.

7. 

The Ministry reserves the right to stipulate additional conditions, if found necessary.8.

The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the
project.

9. 

This issues with the approval of the Competent Authority.10.

Annexure 1

Specific EC Conditions for (Building / Construction)

1. Specific

S. No EC Conditions

1.1

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for 
construction phase should not be drinking water.
8. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.

Annexure 2

Details of Products & By-products

Name of the product 
/By-product

Product / By-
product

Existing Proposed Total Unit
Mode of Transport / 

Transmission

Residential building
Residential 
building

63925.98 36277.25 100203.23000000001 Sq.m Construction project

Page 2 of 12Page 2 of 12SIA/MH/INFRA2/481178/2024
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 पुणे महानगरपालिका 

  महापालिका सहा.आयुक्त कायाािय

  नगर रोड (वडगाव शेरी )के्षत्रीय कायाािय 

प्रती, 

अंशुि भोसिे ररअल्टी  गट नं. ६६३/१ वाघोिी पुणे -४१२२०७ 

लवषय -   गट नं. ६६३/१ वाघोिी येथीि एन्व्हायरमेंटि क्लिअरन्स दाखिा देणेबाबत . 

संदभा-   १)यांचा आ.क्र. १२४४ लदनांक १८/४/२०२४ रोजीचा अजा .  

२)लदनांक २८/४/२०२४ रोजीचा समक्ष अहवाि. 

संदभा क्र. १ िा अनुसरून लवषयांलकत लमळकतीस एन्व्हायरमेंटि क्लिअरन्स दाखिा देणेत येत आहे. 

१) लमळकतीचे एकूण के्षत्रफळ -२१९८०.०० चौरस मीटर  

२) सदरच्या लमळकतीमधे्य  A ,E  व B या इमारतीचे बांधकाम यापूवी पूणा झािेिे आहे. 

३) सदरच्या लमळकतीमधे्य , पुणे महानगर प्रदेश लवकास प्रालधकरण पुणे यांनी पयाावरण नकाशा परवानगी 

 जा. क्र. BHA / C. R  .न. १४०२/२३-२४ लदनांक ०४/०४/२०२४ नुसार पयाावरण दाखल्यासाठी ंमान्यता लमळािेिी       

आहे.  

४) प्लॉटवर एकूण ६० वृक्ष आहेत.  

५)  सदरच्या लमळकतीमधे्य  यापूवी A ,E  व B या इमारतीचे बांधकाम व पूणा झािेिे आहे व C, D व F या इमारतीचे 

बांधकाम करावयाचे असल्याने एन्व्हायरमेंटि क्लिअरन्स दाखल्याची आवश्यकता आहे.  

      सबब ,सदरच्या लमळकतीत ६० वृक्ष असून मागणीवरून एन्व्हायरमेंटि क्लिअरन्स दाखिा  देणेत येत आहे. 
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No Objection Certificates No Objection Certificates No Objection Certificates No Objection Certificates 
((((    Drainage, Drainage, Drainage, Drainage, WaterWaterWaterWater))))    
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